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UTTAR PRADESH SARKAR
SANSADIYA KARYA ANUBHAG-1

No. 541/XC-S-1-24-47S-2024
Dated Lucknow, December 30, 2024

NOTIFICATION
MISCELLANEOUS

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the Uttar Pradesh Anusoochit Jaati
Aur Anusoochit Janjaati Ayog (Sanshodhan) Vidheyak, 2024 introduced in the Uttar Pradesh Legislative
Assembly on December 19, 2024.

THE UTTAR PRADESH COMMISSION FOR THE SCHEDULED CASTES AND
SCHEDULED TRIBES (AMENDMENT)
BILL, 2024

A
BILL

further to amend the Uttar Pradesh Commission for the Scheduled Caste and
Schedule Tribes Act, 1995.

IT IS HEREBY enacted in the Seventy-fifth year of the Republic of India as
follows :-

1. (1) This Act may be called the Uttar Pradesh Commission for the  Short title and
Scheduled Castes and Scheduled Tribes (Amendment) Act, 2024. commencement

(2) It shall be deemed to have come into force with effect from 17" day of
September, 2024 .
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Amendment of 2. For sub-section (1) of section 5 of the Uttar Pradesh Commission for the
section 5 of Scheduled Castes and Scheduled Tribes Act, 1995 the following sub-section shall be

U.P. Act K
no. 16 substituted, namely:-
of 1995 “l. (a) The tenure of the Chairman, Vice-Chairman or member, shall be
one year from the date of his assuming office.
(b) The Chairman, Vice-Chairman or member shall hold his office
during the pleasure of the State Government.
(c) The Chairman shall not be eligible for reappointment as a member”.
Repeal and 3. (1) The Uttar Pradesh Commission for the Scheduled U.P.
Saving Castes and Scheduled Tribes (Amendment) Ordinance, 2024 is hereby Ordinance no.

repealed. 14 of 2024

(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of the principal Act
as amended by this Act as if the provisions of this Act were in force at
all material times.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Commission for the Scheduled Castes and Scheduled Tribes Act, 1995
(U.P. Act No. 16 of 1995), has been enacted to establish a Commission for the Scheduled Castes and
Scheduled Tribes and for the matters connected therewith or incidental thereto.

In relation to the appointment of Chairman, Vice-Chairman or member in the Uttar Pradesh
Commission for the Scheduled Castes and Scheduled Tribes section 5 of the aforesaid Act provides that
the Chairman, the Vice-Chairman or any other member shall not hold office as such after attaining the age
of 65 years. In order to give momentum to the works of the Commission and widen the spectrum of social
justice, it was decided to dispense with the upper age limit condition from the eligibility of the members to
ensure the appointment of the committed, sensitive, experienced and senior dignitaries working in the field
of Scheduled Castes and Scheduled Tribes justice and welfare.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Commission for Scheduled Castes and Scheduled
Tribes (Amendment) Ordinance, 2024 (U.P Ordinance No. 14 of 2024) was promulgated by the Governor
on September 17, 2024.

This Bill is introduced to replace the aforesaid Ordinance.

ASIM ARUN
Rajya Mantri,
(Swatantra Prabhar)

Samaj Kalyan.

By order,

J. P. SINGH-II,
Pramukh Sachiv.
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